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ﬁi respondents have resorted to the practice of



0.M. No. 51016/2/90-Estt.{C) dated 10.09.33. The
casual labourers have to be enga ged, temporary status
offered and those to be regularised on fulfiliment of

necessary conditions. It is well settled in law that

the principles of "first to coms last o go {Please

see Inder Pal Yadav & Ors. Vs. Uu.C.1I. & Ors.,
1985(2) SCC  648). We Find that a similar view was
taken by the Hon’ble Supreme Court in the case of

"In view of the above stand, we
direct +the petitioners to continue ths
respondent in any other temporary scnems
but -keeping in mind the overall seniority
of all the persons; the dispensing with
the services should be on
last-come—-first-go basis, .., the
juniocr most incumben has to go out
first. As and when vacancies would
arise, such persons whose services have
been dispensed with will be taken back
without following the practice of
requisitioning the names of candidates
from the employment exchange. They would
be regularised only when regular posts
are -available and in accordance with the

) order of aen;ority.
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